
239 Re. S. R. and C. A. 

MR. SPEAKER: On what matter '1 
There is nothing before the House. 

SHRI GURCHARAN SINGH: I have 
also some rights in the House. 

MR. SPEAKER: What is his point? 

SHRI GURCHARAN SINGH: I shall 
just explain it. I had sent a starred ques-
tion ... 

MR. SPEAKER: He may ask me in 
my chamber and not here. 

SHRI GURCHARAN SINGH: I have 
been deprived of my right to ask supple-
mentary questions, because the question has 
been disallowed. and tho Information has 
been liven to mo, whereas actually it should 
have been liven to the Houae. 

MR. SPEAKER: 11 is not the practice 
to take it up in the House in this manner. 
He can come to my Chamber and I shall 
explain the position. 

SHRI GURCHARAN SINGH: It is 
unfair. 

SHRI HEM BARUA (Mangaldai) : 
Before you pass on to the next item, may I 
make a submission ? I had submitted 
a calling-attention-notice on th~ 

suspension of the exhibition of a parti-
cular all-India picture in eertain Calcutta 
picture-houses. The attack .on. \I)e .picture-
house might \Ie a Stateatfiiir, and we do 
not want to impinge on the precincts of the 
State. But 'Prem Pujari' is an a II-India 
phenomenon. That is why I want the hon. 
Minister to make a statement on that. But 
It has been disallowed. 

MR. SPEAKER t The calling-attention-
notice did come to me, but I did not accept 
it hecause it related to the law and order 
situation. So far as the attack on tho local 
cinema-houses is concerned ... 

SURI HEMBARUA : The burning of 
the cinema-house is a State aff'air, we do 
Dot want to Impinge On that. But 'Prem 
pujarl' is an all-India pheilOmeDon. 
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SOME HON. MEMBERS: Let us not 

ait tomorrow. 

AN HON. MEMBER: Wbat about 
r ~ Members' resolutions? 

MR. SPEAKER: The resolutions fixed 
for tomorrow will be taken up on the 20th 
instant. The House will not be sitting 
tomorrow. The resolutions will not be 
cancelled but will be postponed to the 20th 

instant. 
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PAPERS LAID ON THE TABLE 

RESOLUTION ON THE REPORT 011' 

CEN'lRAL WAGE BOARD FOR ROAD 

TRANSPORT INDUSTRY 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI· 
VAYYA): I beg 10 lay on tile Table a 
copy of Government Resolution No. Wo-I4 
(6)/69 dated lhe 2nd February. 1970 on tho 
report of the Central Wage Board for Road 
Transport Industry. [Placu In LlbrGl'Y 
See No. LT.270'/70] 

THE MINISTER OF STATE IN THB 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THB DEPART. 
MENT OF COMMUNICATIONS (SHRI 
SHER SINGH) : On behalf or Shri Satya 
Narayan Sinha. I beg to lay on the Tablo a 
copy each of the following papera .under 
sub· section (I) of section 619A of tbo 
Companies Act, 19'6 :-

(I) Review by tbe Government OD 
the working of the Film FiD8IIlle 
Corporation Limited, Bombay for 
the year 1968-69. 

(2) ADnual Report oJ tho Film Finaaco 
CorporatioD Limited. Bombay for 
the year 1968·69 alolll wltb tbe 
Audited Accounts and tho 
comment. of tile Comptroller and 
Auditor GeDeral tberoon. [Ploefti 
In UbrGl'Y SH No. LT-2706/70] 

EMPLOYEES' PROVIDIIIIJ'l FI1l'ID8 

(SIXTH AMIIIIJDIlIllNT) SOH.III 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI S.C. 
lAMIR.Y : On behalf of 8bri Bbalwat lba 
Azad. I beg to lay on tho Table a QOPY of 
the Employees' Provident Funds (STIth 
AmendmcDt) Scheme. 1969 (Hindi and 
tDllisb versions) published In NOIIIlcatIoa 


